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tribunait-RINCiPAL BENCH, NEW DELHI.

OA-1472/S9

Mew Delhi this the 30th dey of June, ,993.,
Hon'ble Mr Ju=i-^-i-o u o •Kon'Sle Mr! S.P.'' 81 swk,°^lmber (A ^)
Sh. Jawala Parshad,

pw apartments,
Dslhi •

I  ■

(through Sh. o.P. GehUut, advocate)

versus

dHion of India through
the Joint oecretary(UT),
Ministry of Home Affairs
North Block, New Deihi.'

tne Chief oecretary of wpt n^iiu-
5, Shamnath Marg, Delhi ' '

• • • •.

2,

Applicant

Respondents

Hon'ble Shri s P ORDER(ORAL)^•P. Biowas, Member(A}

Applicant, a Sales Tax
respondents, is be'ore u

.  , ' 60= seeking the relief in terms ofissuing directions to respondents to finally co
.. . ^ T ma I ,y conclude th«
disciplinary proceedings by pass-hiay  D> pa=,s,ng appropriate orders.

2 The applicant alleqes t-i h=.w
.  ̂ ^ suffered a lot

ai::::: ^:count u, respondents, ih-io

chargesheet in the ^nst t ^
C-O.O.dd I.e. on trlA ""a--!- w

i/fitj last dav n-F Ke-

working in hio-vice. The enouiry was concluded on 3.3.39 I.e. Syear-

:  — o- Teceipt of.Ct1 leer s reoort rFa - ,.the epplicant submitted his defence note
on 08.06.99. The mlv -

.. . '°®"® Temains to be settled inIS the respondents' final order on
proceedings.

the



In the light of the details aforesaid, we
direct the respondents to pass final orders in respect of
the proceedings Which has since been concluded within a
we. ,od of six weeks from the date of receiot r-F a
this order receipt of a copy ofe'er. Respondents shall do well to anw
Aforesaid ti™ ° to adhere to thesince inordinate delays have
— 'ace ih finalising the proceedings 1 "^"^
-1 be ,nfor.ed Of the decision in the .atter.

/vv/

Original Aa
afore

pplication is di
aaid at the admission stage itself. sposed of as

(i3.p. Bi*§wa^^
Member(A)

Vice Chairman(j)


